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agreement that waz reached lsst year
they are thinking of having an enact-
ment of Patliament as soon g3 possible.
Some of the things that heesaid are
not correct.

He said that the Bill in its present
form is ikely to harm the interests of
the institution and create some sus-
picion in the minds of the engineering
fnstitutions which belong to different
categories. I would only point out
that though there are other categories
of engineers, many of them are
members of this institution also. For
instance, there iz the Institution of
*Pele-Communication Engineers, and
the Chairman of that particular branch
of engineering is a member, and a
very prominent member too, of this
institution also. The other instance
that T would like to point out is that
of the Chairman of the Aeronautieal
Engineering Section, Dr. Ghatge, who
is also a prominent member of this
institution. I would not like to go on
giving these instances. But what 1
wanted to say was that so far as this
particular institution was concerned,
the different engineering branches
have been well represented and there
is some sort of interlocking arrange-
ment between this institution and the
institutions thet are being separately
vun. Therefore, there should not be
any suspicion.

What I want the Government to do
js to take an active role in bringing
these categories of institution toge-
ther. because it 18 accepted that such
an institution ic necessary. Whether
you give a charter to the existing
institution or not, I am not bothered
shaut it. But if vou want to have a
national institution as the hon. Min-
jetor was kind enough to point out,
then necessary steps should be takén
early. 1 am quite sure that the Insti-
tute of Engineers, which has a right
of Charter just now, will be very
‘happy to surrender its charter and to
pool its resources and its knowledpe
with the other categories of engineers.

In view of the very categorical
assurance given to the House bv the
thon. Minister, 1 withdraw the Bill.

Mr. Chairman: Does the hon. Mem-

ber have the permission of the House
to withdraw the Bill?

Some hon. Members: Yes.
The Bill was, by leave, withdrawn.

15:38 hrs.
EQUAL REMUNERATION BILL

Mr. Chairman: The House will now
take up the consideration of the Equal
Remuneration Bill.

Shrimati Renu Chakravartty (Basir-
hat): I beg to move:

“That the Bill to introduce
equal pay for equal work for
women workers be circulated for
the purpose of eliciting opinion
thereon by the 30th September.
1950.”

1 am sorry that neither of the Minis-
ters in charge of Labour and Employ-
ment are present in the House.

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): I may say that for the time
being I am looking after this Bill

Shrimati Renu Chakravarity: Thank
you very much. It shows....

The Minister of Parliamentiary
Affairs (Shri Satya Narayan Binha):
I did not foresee.

Shrimati Reau Chakravartty: Now
I am a little more frightened, because
I thought that at least some more
serious consideration would be given
to this matter....

Shri Hamayun Kabir: I may humbly
submit that this is an uncharitable
and undeserving reflection.

The Minjster d‘w
Affatrs (Shri Satya Naraysn Shim):
The Minister concerned is on his way.



Ministry present here is that this par-
ticular question, which is agitating the
minds of the working class, not only
in our country but the whole world
over, has not yet found actual imple-
mentation in a very large number of
countries in the world. The reason,
of course, is quite obvious. Women
workers are still under various pre-
judice and there is a great amount of
registance to introduction of equal pay
_for equal work, which is g principle
which has been fought for over hun-
dreds of years.

I will now come to the 1851 LL.O.
Convention. Before I come to the 1951
Convention of the ILO, I should like
to point out that in the Directive
Principles of State Policy in our
Constitution, it is very categorically
stated in article 38(a) that citizens,
men and women equally, heve the
right to an adequate means of liveli-
hood. There is no discrimination
between men and women. Women too
have the right to an adequate means
of livelihood. This is further supple-
mented by article 39(d) of the Consti-
tution, which says:

“that there is equal pay for
equel work for both men and
women;"”

Both these have been inscribed in the
articles of the Constitution. In article
15 of our Constitution, it is clearly
stated that—

“The State shall not discrimi-
nate against any citizen on grounds
only of religion,
place of birth or any of them™

spite of this we find in
practice and in terms

uality, in terms of
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nities of work and specislly in terms
of this Bill to introduce equal pay for
oqual work for women these are far
from having been implemented,

Besides this, in 1851, the waorld
labour movement had been agitating
for the implementation of the principle
of equal pay for equal work and after
a great deal of discussion and agita-
tion, Convention 100 of the .Interna~-
tional Labour Organisation concerning
equal remuneration to men and women
workers for work of equal value was
passed in June, 1951. A convention
wag passed which is called Convention
100. Article 2 of that Convention
states: —

“Each Member shall, by meaas
appropriate to the methods in
operation for determining rates of
remuneration, promote and, in so
far as is consistent with such
methods, ensure the application to
all workers of the principle of
equal remuneration for men and
women workers for work of enual
value.

Thig principle may be applied by
means of—

(a) national laws or regulations;

(b) legelly established or recog-
nised machinery for wage
determination;

(c) collective agreements between
employers and workers; or

(d) a combination of these vari-
ous means.”

The very first principle which has
been suggested for the application of
this principle of equal pay for eguaf
wperk is the passing of national laws
or regulations. From that point of
view 1 think it is very necessary that
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Last yesar, in answer 0 a question
we were told that India also, though
belatedly, eight years after the passing
of the Convention by the International
Labour Organisation, had agreed to
ratify the Convention in September,
1988, According to the terms of the
ILO agreement, they would be requir-
ed to actunlly start the implements-
tion within twelve months, that is, in
September, 1858, Therefore I have
brought forward this Bil} for circula-
tion in order that opinion be had of
people interested in the welfare of
women workers as well as of those
‘who are interested in seeing the imple-
mentation of the Directive Principles

Equal

of State Policy regarding equal pay-

for men and women. I am sure that
the Ministry will not oppose the cir-
culation of my Bill.

Besides the Convention, there is a
recommendation concerning this equal
remuneration for men and women
workers for work of equal value,
which indicates certain procedures for
the progressive application of the
principles laid down. The Convention
lays down the principles and the
recommendation tries to indicate cer-
tain procedure for the progressive
application of the principles laid down
in the Convention. In this recommen-
dation they put forward certain
appropriate actions to ensure the
application of this principle to all
employees of Central Government
Departments or agencies and to
encourage the application of the prin-
ciple to employees of State, Provincial
or local Government Departments or
agencies where these have jurisdiction
over the rates of remuneration. Besideg
that appropriate action as rapidly as
practicable, they would like to see the
application of the principle of equal
remuneration for, firstly, the establish-
ment of minimum or other wage rates
in industries, that is, wherever g the
minimum wage rate be actually deter-
mined under public authority, the
principle of equal pay for equal work
thould be implemented, secondly, the
Industries and undertakings ‘operated
under public ownership or control and,
thirdlty, where appropriate work exe-
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cuted under the terms of public
contract.

Ap Hon. Member: The hon. Deputy
Labour Minister has come.

Shrimati Renu Chakravartty: These
recommendations are important
because even though we accept the
Convention, i1ts implementation is the
most important part of the ratification.
In the case of our country it is sur-
prising that even for minimum wages
that are laid down by the Govern-
ment it is very categorically accepted
that there will be a different wage
rate for women as well as for men
labour. If one goes through the All-
India Agricultural Labour Enquiry
Report, one will find that the mini-
mum wages in agricultural show that
in every single State there is a differ-
ent wage rate. For example, in Delhi
the minimum daily wage rate is
Rs. 1/8/- to Rs. 2 for adult male
workers and for female workers it is
Rs. 1/4/- to Rs. 1/8/-. In Bihar there
is a difference in wages in kind
between men and women. In Himachal
Pradesh, it is Rs. 1/8/- for men and
Rs, 1/4/- for women. In Uttar Pra-
desh, there is a minimum of Re. 1 a
day for the adult workers—sorry,
here they do not give the break-up.
In PEPSU, we find the same thing. In
general, we will find that in each and
every State wherever minimum wages
for agricultural labour have been for-
mulated there is a difference—by
Government itse. There is a differ-
ent wage rate for women labour and
a different wage rate for men labour.

Now, take the case of large numbers
of women working in the iron ore
mines. I you go to the iron ore
mines or to the manganese mines, you
will find actually large numbers of
Adivasi women labour participating in
it. There will actually be thousands
of women working. I have got a copy
of the application made by the women
workers of the Mancharpur Iron Ore
mines and sent to the Minkstty of
Labour. There they say:

“We, the undersigned female
workers beg to bring to your kind
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notice that we have to unload
coal from railway wagons, clear
off iron ore from the aiding as
well as load railway wagons with
ores along with the male workers.
Weluvewelrryouttbenmejob
as the male workers do. But the
males are paid Rs, -/13/- as wage
Plus Rs. -|7|- as dearness allow-
ance, that is, a total of Rs. 1/4/-
each per day while we are paid
Rs. -/11/- as wage and Rs. -/7/-
as D.A,, that is, a total of Rs. 1/2/-
each per day.”

So, you see they do exactly the same
work. They fill exactly the same size
of tubs and do exsctly the same
nature of work as men. It is very
hard and very strenuous work the like
of which we, who do not live in the
tribal areas, cannot imagine that
women can do and yet they are paid
at a rate which is less than that for
men,

Even maore surprising is the case of
plantation labour. It is admitted by
all that in plantation work, specially
in the picking of the tea leaves, women
workers are much more dexterous and
are much more fitted for the work.
Yet, there is a difference in the wages.

If you go to the sugar industry, you
will find the same discrimination. In
almost every sphere where a large
number of women work in factories
and mines, this discrimination is there.
Generally, in our country, there is
lesser discrimination in the white
collar workers, i.e. clerical staff or
amongst employees or teachers. In
that sense, in the higher categories of
women workers and men workers,
there is much more equality. But,
much larger number of women work-
ers are employed in the lower cate-
gories, lower in the sense of being
unskilled categories. In the case of
those who wark in the mines and
factories, the difference is quite wide
and quite usual

One of the most important reasons
why 1 want this Bill to be chrculated
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for eliciting public opinion is, thewe
Are a large number of arguments
which are put forward genuinely by
people against the implamentation.of
the principle of equal wages Jor
women workers. One of the arguments
is that the oonsumption unit of a
woman worker is less than that of &
man worker. As a matter of fact, &
very very interesting discussion em
this point has been raised by the
Labour Appellate Tribunal of India
gn the Colliery Disputes, where it
criticises this point which was raised
by the Tribunal award. The Tribunsl
has said:

“In view of our decision that
the wage structure for female lab-
our should provide 2°'5 consump-
tion units only the female workers
would get 75 per cent of what we
award for the male worker. It
is, therefore, not a question of
denying their right to equal wage,
but it 18 one of assessing thewr
requirements on the basis of a
smaller number of consumption
units.”

In answer to this, the Labour
Appellate Tribunal says:

“As regards the finding that the
requirements of a female worker,
according to needs, should be
limited to 2-25 units as against 3
consumption units of a male
worker, we think that such an
allocation is contrary to principle
and fact.”

Also, it says about the argument that
women actually consume much less:
“It does not appear that there
has been aeny scientific investiga-
tion in order to assess the require-
ments of the female workers in
terms of consumption units.”

T;\eraore,thehbourmhteuys
that this ig not something that we can
accept.

Even much more widely used i3 the
argument that income from employ-
ment of women i3 sctuaily subsidiary
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the family, it :g not enough to main-
tain the family. Therefore, the ques-
tion of subsidiary income hardly
erises in g situation where income of
the actual, “main earner” as the man
earner is called—where his income
ol 1hs Yur oduw 3 Dving wivdhe-
tence wage. Therefore, this question
is absolutely fallacious.

Furthermore, the Labour Appellate
Tribunal on Colliery Disputes makes
a very good analysis of this particular
point. It says:

“It is not always that a working
woman has an earning husband.
There must be heaps of cases
where women work because, bereft
of male support, they have to
bring up their children, and also
dependants, a father or a mother
or younger sisters and brothers to
be looked after. Should the em-
ployer be allowed to turn round
and say that the female worker
should be paid less wages just
because in some cases, a woman
mey have a lesser number of
dependants? It must be appre-
ciated that even in the case of
three consumption units of a man,
there must be many eases where
the male worker is unmarried or
has no dependents or is other-
wise entirely alone. Must then
the whole clasy of male worker®
be given less than three consump-
tion units to support?™

Then it says:

“These matters have been laid
at rest by discussion in the Austrs-

jan cases, by the TFair Wages
committee’s Report and by the

i of the Labour Appellate
1

Theéth 1t says categorically,

“In the absence of more evidence
on & subject of this character, it
i# not possible to hold that the
gemale worker should get less
giply because women workers as
a Whole are alleged to have lesser
yjumber of dependants to support.”

“The next argument that because
ip the majority of cases the exist-
i‘ng basic wage is fixed at about
75 per cent of what the male

orkers are given, the female
workers should not have parity
#th men, '1s 1 our opiiion
gnsustainable. It is no argument
st all to those who are familiar
ith the Indian scene. The female
~orker has always been placed at
g disadvantage in the matter of
«ages and her wages have always
peen kept below the wages of the
male for equal industrial work
done by her. We ourselves have
pad occasion to observe female
~orkers engaged in strenuous
w~ork; and it is monstrous to sug-
gest that in work of that kind she
Aoes lesser work than the male;”

Tpat is why the Tribunal makes it
clear that it is in favour of equal pay
fof equal work as far as colliery
workers are concerned.

Another argument is brought for-
, more so from the side of the
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article—this question was raised. It is
not something raised in our country
elone. It is raised in all 'countries
wherever this problem is there. There,
a well known Professor from Perugia
‘University dealt with this and he

says:

“We must not ignore the expense
imposed on enterprises by the
protection of motherhood, but it
this protection were thought of as
it should be. that is as a social
expense to be distributed over the
whole national community, then,
enterprises would be able to put
up with the expenses arising from
the application of Convention 100.”

The idea is that social security
measures are part and parcel of the
social security lawg of the community
itself. If we were not to accept this,
any sort of protection for labour,
safety laws, anything that entails a
certain amount of expenses on the
part of the employers would be
brought forward as an excuse for
cutting down the wages of a worker.
Therefore, this directive principle of
State policy is that as far ag a woman
worker is concerned, the State must
ensure for her the right to be protect-
ed for carrying out her duties as =a
mother as well as & worker. Both these
things have to go side by side. Actu-
ally, we find that, because the employ-
er does not want to spend anything
more and can only employ women
workers ag a source of cheap labour
power, he brings this argument that
we will not give equal wages, because
we have to enbure such things as
maternity benefits, creches, etc. This
point also hag been argued by the
Labour Appellate Tribunal.

1€ hrs,

ween 75 per cent and 100 per cent.
Comment is futile on arguments
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of this charecter; these women are
the mothers of the nation; and the
observations of the Tribinal have
validity only if we accept the
implied suggestioa that female
workers are in a state of perpetual
maternity or their children per-
manently in creches.”.

This is the answer of the Labour
Appellate Tribunal. The Government
of India, while arguing regarding the
non-implementation of Convention 100,
earlier to September, 1958, had put
forward certain arguments. Although
this is one of the Directive Principles
of State Policy in the Constitution, and
although 1t is accepted by the Central
Pay Commission and the Fair W
Committee, and was also incorporated
in the Fair Wages Bill in 1950, and
although 1t is a fact that equal wages
have been awarded by certain tribu-
nals, as, for example, the Bombay tex-
tile tribunal end the colliery tribunal,
although these tribunals have given
awards which give equal wages, yet,
this is what Government say:

“Disparities, however, exist in
the wage rates of men and women
workers in factories, mines, plan-
tations and egriculture....”.

And they further say:

“While the Government of India
accept the principle underlying
the convention, they are not in a
position for want of adequate
machinery to ensure and enforce
its immediate application in full to
all workers.”.

Now, it is time that Government

are mainly women. Up-til now,
whatever little might have e done,
there has been an aeceepted wage
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differential on the basis of sex. Now,
it will be necessary to eppoint com-

and not on the basis of whether the
worker is & man or ¢ woman. There-
fore, I have provided in clause 5(2):

“In fixing wage differentials and
effecting classification of work in
mdustries or agricultural under-
takings where women are employ-
ed, the Government shall appoint
an Expert Committee to fix the
rates of wages which shall be
notifled in the Official Gazette.”.

While this Bill is being circulated,
certain other suggestions would also
come forward. I am sure QGovern-
ment must be having in mind certain
things as to how they are going to
bring about this machinery in arder
to implement Convention 100 and the
application of the principle of equal
pay for equal work.

One important point which has to
be considered in this connection is
this. Whenever we try to implement
any sociel labour-laws protecting the

or it is a question of insisting on
equal pay for equsl work, fmmediate-
ly, one result is to be wseen. The
wployer under one excuse Of WM~
other sctually retrenches women
workers. We had a very interesting
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decresse in numbers of women em-
ployed, moved by me in which Shri
Nanda himself participated; he had
himself had sn evaluation of the eatire
question undertaken, from which it was
clear that in the big factories and
mines and plantations, the number of
women workers had gone down; and
he had stated that it was because of
the desire of the employers to engege
women labour as a source of very
cheap labour power, and that when-
ever we ingisted on the implementa-
tion of these social labour-laws, they
retrenched them. But this is the
natural law of the capitalists. And
what is the State going to do in this
gituation? I that is going to be the
position, then there can be no im-
provement in the living and working
conditions of the working classes.

Therefore, I feel that there should
be mcorporated in any final
which will pe passed by
clause which says that
ployer wishes to retrench
employees, they cannot do so except
with the permission of Government,
and in order to seek that permission,

pay for equal work and also guarantee
the Directive Principles of State Policy
as enshrined in the Constitution.

There is one other very important
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vermanent nsture right throughout
their lives, but they remain only as
contract labour; and they can be re-
trenched at a moment's notice. They
do vot have any of the guarantees
‘which a permanent worker gets such
as gratuity or pension or provident
fund or any such benefit. Secondly,
there is abaolutely no seope for pro-
motion and no method of promotion.
I a woman joins once as a loader, she
remains as a loader; if she enters
service 88 a sweeper, she remains a
syeeper; if she joins as a picker, she
remaing as a picker. This is the con-
dition in which the majority of our
women workers work.

Therefore, if we really want to im-
plement this principle of equal pay
for equal work, we must uiso help the
woman workers be able to imbibe
certain qualiffications, certain voca-
tional training and certain efficiency
which will enable her to fight for
promotions and also equip herself for
other types of work.

1 was reading an interesting article

written by Nina Popova, Secretary,
USSR Central Council of Trade
Unions, at the International Seminar
which was called in Moscow under
the General Assembly's recommen-
dation to arrange such seminars.
.She says that today their women
egnstitute 454 per cent of all the
factory, office and other workers en-
gaged in industry. And one of the
reasons which she advances is very
interesting.

“One of the most jimportant
conditions, which enable Soviet
women so extensively to apply
themselves in the various spheres
of economy and culture, is the
right of woman to acquire an
occupation or profession and to
improve her skills. This right
is realized on the basis of uni-
versal, free and compulsory
seven-year and  now ten-year,
general schooling, and easily ac-
tamsible higher education.

14so®

“The network of industrial
aund technical

with the pre-war period.”.

Then, she says that by individual
apprenticeship, this facility for the
women workers to gain more skill has
been increaged.

And she says:

“Our legislation protects the
rights of apprentices and requires
that they be given aormal condi-
ditions for training.”.

Then she gives the very interesting
example of a textile mill in Moscow
where most of the 5,000 workers are
women, and the personnel is trained
as follows:

¥

“Different courses are simulta-
neously attended by 470 people;
the school for young workers,
which offers a secondary educa-
tion, has an enrolment of 300; a
secondary specialized school s
training 100, whle an engineer-
ing institute is teaching 60 more
of the plan't people. A special
trade school is also training skil-
led workers for this enterprise.”.

Therefore, we find in all these places
women are able to acquire a higher
skill and thereby pompete and be
able to get promotions and gain
preater efficiency.

We feel that it is time that an en-
actment of this kind is brought here.
Public opinion has to be educated.
During the discussion on Conventimn
100 in Geneva, it was the Polish
delegate who insisted that the ques-
tion of equal remuneration for
and women workers for work of
value should be decided in a definife
manner. There are 50 many “ifs” and
“buts”, “if it can be dome” etc., in

i
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the recommendation, which, of course,
means that we accept many of the
srguments put forward by the.cap:-
talists. However, under the Chapter
“Analysis of the Replies” the IO
Report says as following regarding
the Polish: Government's reply:

“This question has been settled
in this way under the most
difficult economic conditions by
countries which have abolished
the capitalist system and founded
their social and economic regime
on socislist principles. Full
equality . of remuneration for
women, far from increasing the
dificulties of these countries, has
stimulated economic progress by

siasm and raising the

output and of industrial

duction.”.

As long as women workers remain
a source of cheap labour péwer, the
increase in wages and better condi-
tions of work for the general work-
ing class is seriously threatened. We
have seen that in many industries,
the employers, in order to get cheaper
lsbour, break up the units and give
work to the women dispersed in the
villages as in the case of the bidi and
some other industries as they find it
a cheaper source of labour power.
Therefore, we say this is something
that is very important for the entire
working class. It is something that
has to be implemented with the help
of the Government from the point of
view of the Directive Principles of
State Policy.

Mr, Chatrman: Motion moved:

“Ihat the Bill to introduce equal
pay for equal work for women
workers be circulated for the
purpose of eliciting opinion there-
on by the 30th September, 1950.”.

Shri Panigrabl  (Puri):
BiL In my State of

1 rise®to .

In the rice mills in Oriasa, the

woman labourer gets only 12 to 14

daily wherees a man doing the-
pmejobzehmthanna.l-c-o.

Similarly, in the mining areas in
i a2 woman labourer, perform~
ing the same task ag a man does, gets
12 to 14 annas per day wheress a
male labourer gets more than Rs. 2,
;lndlomeﬁmelhl-e-o.

So, it is really necessary that Gov-
ernment should come forward and
take some measures 30 as to imple-
.ment the basic principles which under-
‘lie our Constitution, and should gusr-
antee equal wages for equal work.

1_was_ ogging_ the_Isdias._
Labour Year Book, 1955-58, and I
quote the wages which are being paid
in the paper industry. In this indus-
try the wages vary in the different
States. In Bombay the minimum
basic wage per month for a male
worker is Rs. 26 and for a female
worker it is Rs. 19-8-0. In Andhra it
is Rs, 13 minimum basic wage per
month for inale mworkers and for
females it is Rs. 8-2-0. In Hydera-
bad it is Rs. 30 for male labourers
and Rs. 17-2-0 for women. In Orissa,
it ig Rs. 24-6-0 for a male worker
and Rs. 19-8-0 for a female worker.

These discrepancies exist today in
many of the factories. The women
labourers in my State are mostly
tribal people. 1 know the hon. Deputy
Minister, Shri Abid Ali, has visited
many times the mining area in Barabil.
He has also heard such grievances
from the women labourers there who
are mostly . Adivasis. They are being
very much exploited.

I do not say there is exploitation
because the authoritieg are completely
callous, but Government have not
given proper thought to this problem
because there were other very intri-
cate problems before them which
demanded their attention. However,
the time has come when the atten-
tion of the Government should be
focused on this section of Jabour also,
namely the women labourers.
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It is because they are most neglect-
ed and belong to the most beckward
section of the eommunity that the
tribal people 1n the mmmx areas are
very much exploited. * Not only that.
I apprehend that if a Bill Irke thus is
going to be enacted and there is no
safeguarding clause 1n it, there is every
poasibility that hundreds and thou-
sands of women labourers will be dis-
charged from the rice mills and in the
mning areas

So, 1 once again request the hon.
-‘Minister that he must move the Gov-
ernment and come forward with a Bill

ensuring equal wages for men and
women performing equal tasks in the
factonies and industries
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Yt & frars ot § | @ e} o

¥ wg W & sl soft g ¥ o
e f6 ww g 9T A W Wik
ofF & s T ol § @ e
w1l wE § & Bk A oy W
Afer wore B vl wewee T @, &
™ fawr ¥y wefdwe & fadt o we
a1

Shri Shres Narayan Das (Dar-
bhanga): I am glad the hon. lady
Member has brought forward in the
‘House a measure which is of very
great importance. We have accepted
the principle that there will be no
difference made between man and
woman es regards the services and
other things. It has been accepted in
the Constitution that there should be
no differentiation. So far as democra-
tic India is concerned, from the very
beginning we have given equal politi-
cal rights to women, although these
rights were not accepted in several
other countries long long ago. It was
after many years of the functioning
of democracy that equal franchise
was given to women. Therefore, we
are not backward in respect of this
idea. Hence I support the idea em-
bodied in the Bill as it has been ac-
cepted in the Constitution.

The measure that hag been brought
forward is, I think, very desirable. It
may be necessary also. But in the
present circumstances, I think it is not
feasible. One point in support of what
I say is that if this measure is enacted
just now and made applicable to all
industries, egriculture and so on, the
employers may not just like to em-
loy a number of women in their es-
tablishments. I know there are
several establishments and factories—
mines and other establishments that
the hon. lady Member referred to—
where women do equal woark with
men. But physically constituted as
they are, in every establishment
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women cannot do as much work as
meén can. There can be no objection
to equal pay if equal work is render-
ed, as the Bill has suggested. No
reasongble person will object to it
But in the present circumstances
when a large number of men and a
large number of women in the coun-
try are unemployed, if we enact this
measure, there will be a setback to
the employment of women itself,
because naturally the employers work
with the idea of profit; they employ
women because they think that they
have to pay less for women; they also
think that as at present women are
not in a position to render as muéh
work as is expected on an equal basis
from them. Therefore, there would be
a setback.

The purpose of the Bill is to give
equal pay for equal work for women.
But in practice, this Bill will be taken
advantage of. So long as there are a
number of unemployed men in the
country, employers will ask—"What
ig the necessity of employing women?
Let us employ men.’ That will be
very hard on women and to society,
as it is constituted. I do not have
statistics before me about the number
of women working in agriculture and
in various industrial establishments
in the private and public sectors.

But, I think the number will not be
very large. By force of circumstan-~
ces our womenfolk are compelled
to work in such of the establish-
ments where the conditions nf work
are not quite satisfactory. Due to
the social and economic conditions in
which they live, they have to support
themselves; therefore, they go and
work in such establishments, though
they get less. They do not fight for
equal wages even if they do equal
work because, if they do so, the em-
ployer will find some means to drive
them away. ¢

There iz no doubt that it is a fun-
damental right—egual pay for equal
work. But the application of that



for circulation. It may crepte some
congenial conditions, during the
period it i3 circulated, among the
various bodieg and individuals. They
will forward their opinions and we
may be able to consider them. The
idea is good. The right that is going
t0 be safeguarded iz the fundamen-
tal right of women and we have
sccepted the pripeiple in the Consti-
tution. On moral grounds also it s
necessary that there should be no
differentiation when women perform
equal work with men, On economic
grounds also this has to be supported.

Suppose a woman produces as much
a3 a man, why should there be any
difference? With all these things to
support this measure, I think, the
climate in the country or the employ-
ment position in the country does not
warrant that such a measure, if en-
acted, would be for the benefit of
women.

I would not take much time of the
House. I am quite in agreement with
the idea. I think there is no Mem-
ber in thus House who would oppose
the principle. But regarding the
practicability of this measure, I think,
the climate of the country is not ripe.
It this measure comes after some
years of public education or, as has
been said by my neighbour Shrimati
Uma Nehru, when women could exert
their influence, & climate can be
created in the country not to ignore
the fundamental right of the women
in our social structure. .

1 would not support at present
the measure that bas been brought
forward. But, as it has been proposed
that it should be sent for circulation,
I think, there would be no harm if
the Government accept this motion.
The opinions which may be invited
may be considered by the Govern-
ment and the House and, it it ix fen-
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sibls a messure may be brought
forward before the House.

With these words, I support the
motion for circulation.

Shri Balkrishny Wasmsik (Bhan-
dara—Reserved—Sch. Castes): Mr.
Chairman, this is a very important
Bill which seeks to bring equality in
economic life between men and
women and 1 think there is no
reason why Government should
oppose it.

Shri V. P. Nayar (Quilon): You
may know the reason. Why was your
Bill opposed?

Shri Balkrishna Wasalk: In all
spheres of life women are enjoying
equality. We find that in every walk
of life women are there; in many posts
we find them. They are ambassadéry;
they are Govenors. They are also in
Government service and as Members
of Parliament. They have become
Judges of the High Court and so on
and so forth. If 3 woman is a Judge
of the High Court, we do not find that
she gets less wages than man. If the
woman is an ambasador, she does not
get less salary than the men-ambassa-~
dors. We have g cottage industry
called the bidi industry and there are
about two lakhg of workery in Vid-
harba itself. In that industry we find
that a large number of women are
employed but the wages that are
given t0 women are in no way. less
than the wages given to the male
workers. In the same way, in any in-
dustry or any work, in which women
put in the same skill and labour, there
is no reason to give them less wages.
In this light, I support this motion and
I request the Government that it
should not oppose circulation of the
Bill for eliciting public opinion,

wito Topire forg (g ) - vafr
wEEe, gy faduys o agw any
fadae ¢ o Tw W wfdan &

4
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MAY 1, 1000 Remuneration Bl 14610

it | AT or el § )

ot ¥o To Avae: WA AE &

wWro twdre iy : v Wk ok
NETFETIN IT AR R
@ el § I % vl wg ¥
wht & 1 v T forg ot wig wg W
A% 3w F Wi drow W ) A qw
e i 3w & v QX g der
forat fir gardt afil & v o ot
g %1 S% g du fe qEl & o
far § 1 4, T I A A i g
ag &t 4% o Tow A gre
xret | qewr sgR ¥ X wmrag g e
ot g < o T guT T § W
T g% ot s it wfige & gurc
arar & 1 A W o sy € av
o far & @it o ge g AT
e srmaY & i 3 o fawfed &
guTc v & 1 R 1 X fowfed F
oy gere son & 1 4 g wvwn f fe
it Wi st o ot v 4R ot §
¥ o yre Qraw & wiifs wvdr I
fodr ofr sy & faws o R X
wistnr R g el b



14611 Equal

¥ arv § o ¥ i sfy e
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The Deputy Minister of Labour
(Shri Adid All): Mr. Chairman, so
far as the principle underlying the
Bill is concerned, there can be no two
opinions, particularly so far as the
Congress is concerned. It is well-
known that it is because of the Con-
gress leadership that the respect
which Indian women have deserved
has been secured for them. The Con-
gress Ggvernment has placed them in
high positions. So far as this parti-
cular motion is concerned, there is
no difference of opmion.

My respected sister from UP. was
feeling 1f there was any legal diffi-
culty to achueve the objective; I may
assure her that all that has been
done by Government is in its favour
and nothing against it. Even the ILO
Convention which has been quoted
by the Mover has been accepted by
the Government. The House will be
interested to know that out of 80
member-States of the ILO, 24 have
ratified this convention and India is
one of those countries. The other
countries have not ratified this con-
vention.

The Directive principle contained in
article 39(d) of our Constitution en-
joing that there should be equal pay
for equal work for both men and
women. All our awards do not make
any difference so far as the sex is
concerned for remuneration. The
same thing applies to enactments, par-
ticularly the Minimum Wages Act.
There also an attempt has been made
to regulate minimum wages in cer-
tain industries and it permits fixa-
tion of diufferent rates of minimum
wages only in respect of adults, ado-
lescents, children and gpprentices; it
does not provide for any distinction
based on sex. The Central Minimum
Wages Advisory Board, the statutory
tripartite body, considered the matter
and the difficulties in this respect of
enforcing the provisions of the Mini-
mum Wages Act in the agricultural
sector, where progress has necessarily
been slow. There ‘also the Minimum
Wages Act or the decision of the Ad-
visory Commitiee does not make any
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difference. Adding another Act to
the statute-book will not improve
matters.

The hon. Mover also mentioned
that there i1s opposition from the em-
ployers and pownted out the objections
which are likely to be put forth by
them But we are not influenced by
them or their arguments. Whatever
18 necessary for establishing the
creches and to secure due facilities and
payment for women work®rs under
the Maternity Benefit Act, the en-
actment 1s there and we have already
decided to amend the Act so that
women workers should be entitled to
more hiberal payment Of course, this
argument 1s there—on the one hand,
equal remuneration and, on the other
hand, additional facilities for women
workers But we want to gradually
create an atmosphere by which this
tendency of reducing the employment
opportunities for women 1s checked
We can pass any Act But, according
to our Constitution and the democra-
tic set-up, it i1s mot possible to
compel the employer to employ women
only If they employ women, then the
facilities which have been provided in
the enactments should be given to
themn. That will be compulsory under
the law. But it will be for them to
employ men or women, according to
their requurements and convenience.
So, this particular factor should be
taken into consideration while dis-
cussing these matters

The lady Member from Bengal
quoted extensively from the decisions
of the labour eppellate tribunal 1
was happy that at least this particu-
lar aspect was appreciated—the
appointment of such tribunals has re-
sulted 1n such good decisions. When
the Majumdar Tribunal made diffe-
rentiation between male and female
workers, we ourselves were not
happy. Then we appomnted the
appellate tribunal. There this prinei-
ple was accepted. I am glad that all
that has been appreciated by the hon.
Member.
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Many wage committees and tribu-
nals have been appointed. So far as
textile industry in Bombay 1s con-
cerned, there 13 equality; both men
and women get the same wages The
difficulty arises when the work 1s of
different kinds. Reference was made
to plantations. There it is mostly
piece-rated work. As my friend from
Punjab has stated, there the remu-
neration is on the basis of the work.
So, there 13 no differentiation

In the plantations women are
mostly engaged in piece-rated work,
as distinct from time-rated work.
Then, our intention 1s to gee that
there 15 no difference 1 pay Ip
Quarries also there 18 different kind
of work for them In that connec-
tion, some figures were also quoted
from the wage commuttee report It
1s true that in some places the diffe-
rence 1s there, But whenever this
argument has been put forth before
the committee, the counter-argument,
even from the workers’ side, has been
“Please do not equalise wages im-
mediately, because the risk is there
that large number of women will be
rendered unemployed”. Even the
workers' representatives have been
giving this argument The committee
also finds itself in a difficult position
to say that “women should get less
and men should get more”. It 1s
hikely that the work 18 of a different
nature Therefore, wages may be for
different quantums of work.

My hon. friend from Nagpur has
Just now told the House that a very
large number of women workers em-
Ployed in the bidt industry are en-
titled to equal remuneration, that is
to say, the same wage as the males
get  So, by and large, if this analy-
S13 13 made of the workers in various
industries, everyone will be coenvin-
ced that in many industries, particu-
larly in the piece-rate work, there 1s
not much difference; otherwise also,
there 18 not much to complain.

17 hrs,
* On the other hand, if you go to the

Hindustan Telephone Industries in
Bangalore, you will fAnd—she was
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telling us that they should not remain
ungkilled workers and should be en-
couraged to do semi-skilled and skil-
led jobs, it she tries to recollect she
will be very happy if she visited the
factory at Bangalore.....,

An. Hon, Member: It is five o'clock.

Shrimatt Renu Chakravartty: Let us
conelude it,
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I
Mr. Chalvmap: The hon. Minister
will continue next time,

17:61 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the

4th May, 1959/Vaisakha 14, 1881
(Saka).





